69 Written Answers

Misuse oF IMpoRT LICENCES

69. SHRI V. R. PARASHAR:
SHRI S. B. BOBDEY:
SHRI A. G. KULKARNI:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a report in
“Economic Times” of 22nd and 23rd
August, 1972 regarding corruption
and misuse of import licences by cer-
tain companies; and

(b) if so, what action has been
taken to plug the loopholes in the
law and its enforcement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) So far as the Import Trade
Control Organisation is concerned,
all possible steps to prevent misuse of
import licences are taken bv keep-
ing the import trade control regula-
tions under constant review. Various
Directors of Industries and other
sponsoring authorities keep watch on
the utilisation of the material im-
ported under the licences.
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Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any negotiations have
taken place with the European Eco-
nomic Community” for safeguarding
Indian export interest after the im-
pending enlargement of the Commu-
nity, if so, the details in this regard
and the latest position with regard to
these negotiations;

(b) whether the British Govern-
ment have assured of their assistance
in seeking approval of the Council
of Ministers of the Community for
the conclusion of a commercial co-
operation agreement between India
and the Economic Community; and

(¢) whether a five-year non-prefer-
ential trade agreement with India has
been proposed by the Common Market
Executive Commission, if so, the de-
tails thereof and Government’s re-
action thereto?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISRA): (a) Ne-
gotiations are still continuing both
with the UK. and EEC for safeguard-
ing India's trade interests in the con-
text of UXK.’s entry into EEC.

(b) The British Government have
indicated to us of their support in
principle regarding India’s proposal
for a commercial cooperation Agree-
ment with the European Economic
Community.

(¢) The matter is still under exami-
nation of the competent authorities
of the Community.



